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SHRI RAM JETHMALANI: I
&now that you know all the rules but
first you must find ouy whether the

statement which is proposed to be
made containg general statement, If

it contains a defamatory statement, . |

you must first consider it. Then you
must gee that rules of natural justice
.are followed. You must give us an
opportunity.

THE VICE-CHAIRMAN - (SHRI
.JAGESH DESAI): I will give you.

SHRI RAM JETHMALANTI:
look jnto the gtatement, -

SHRI V, NARAYANASAMY: If any
person is involved, he has no privilege,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Now, let us proceed
with the business... (Interruptions)...
When the statement is circulated then
you can ask.

SHRI RAM JETHMALANI: I am
seeking an assurance from you that
you will personally look into that,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): If any allegations
are there of personal nature against
any Member, then, the Chair will
take a view of that and take a decision
accordingly. °

First

SHRI RAM JETHMALANI: Okay.

SHRI DIPEN GHOSH: Mr. Vice-
Chiarman, Sir, you have read out a
Yetter received from the Home Minis-
ter that he will make a statement on
the situation in connection wih the
enti-national anti-unity, anti integrity
activities,

Obviously if there is a situation
which might have arisen or which may
have arisen, the Parliament is in
session obviously and it is the respon-
gibility of the Government to draw
the attention of the Parliament to
such a situation, if there be any, But
the question is, as Mr. Gurupadaswamy
said, why it is now coming from the
blue? There has not been any such
situation. ..
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THH VICE-CHAIBMAN (SHRI
JAGESH DESAI): It is premature,

SHRI DIPEN GHOSH: Is it the
extension of the statement which the
Prime Minister had made from the
ramparts of the Red Fort? If that is
the case, then the Prime Minister
must come and make the statement.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): At the time when
he makes the statement...(Interrup- .
tions)...

SHRI M. S. GURUPADASWAMY
(Karnataka): If the statement refers
to Jammu and Kashmir and other
places where such elements are
operating, I have no objection, But
if the statement refers to the speech
made by the Prime Minister, we have
objection_

SHR1I PARVATHANENI UPEN-
DRA: Kindly ask for a copy and
serutinise it in the meanwhile because
you are in the Chair,

THE VICE-CHAIRMAN (SHRI,
JAGESH DESAI): I will do it. [
konw my duties... (Interruptions)...

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr, Vice.
Chairman, Sir, we express our con-
cern about the illness of Mr. Buta
Singh’s father. We all sympathise
and wish him speedy recovery.

e

STATEMENTS BY MINISTERS

L Violent incidents in Gohpur area
of Assam—Contd,

SHRI JERLIE E. TARIANG
(Meghalaya): Mr, Vice-Chairman,
Sir, it is a very painful matter fo
discuss about the atrocities committed
in Gohpur district of Assam. As we
all know about the composition of
Assam_ it is surrounded by different
triba] States and in our experience we
found that the present Government
hes been very, very unkind to us.
In the case of Meghalaya on boundary
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dispute we have agreed that the
matter should be discusseq between
the two Chief Ministers. In the
meanwhile, people were escdrted by
the police to acquire more land in
our boundary. In the case of Aruna-
chal Pradesh, I hag been in that area
and I hope, our friends who have
gpoken from the pther side, would
come to the place and see for them-
selveg what is the boundary between
Arunachal Pradesh ang Assam and
the way the people live in those
border districts. The people on
both sides ade very jfriendly, But
what is painful is that there is some
machinery  which “has inciteq the
people and insteag of curbing the
cornmunal violence, it has been insti-
gated by somebody and everything
we throw on the Centre Just because
we happen to be in the Opposition
here, can we always throw mud on
the rulmg party? Have we seen the
truth? The Bodo  people are very
innocent, very simple type of com-
munity. I know ' them. There was a
time when we wanted that they
ghould also demand a separate auto-
nomous district counci] like ug but
they did not do so. They have assi-
milated themselves with Assam, with
Assamese population. They have taken
their language; they have taken their
religion, they have taken their cul-
ture. And now what happened to
them? They have agitated against fore-
igners. But what happeneg to the peo-

ple who are the first inhabitants of
" Assam? The Bodos were the original
settlérs of Assam. What is their fate
in their own State, in their own home-
land? After they have given all coope-
ration to Assam_what has happened to
them? Do you think anybody can go
and incite them unless something has
been done to hurt their sentiments, to
humiliate them to that extent? I ask
my friends who are gn the other side,
what happened to their Bengali com-
munity in Assam. What did you say
at that time? How did you condemn
the people at that time? Now that it
has happened with the poor Bodo
people, thig is your attifude here in

[RAJYA SABHA]
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the (House, The Minister has come
out with the statement, I am grateful
to him. He has brought a statement
ag far as he could to inform the House
of the actual situation. But the diffi-
culty is, as I could read here, he has
not got the full cooperation of the
State Government to get immediate
information. I do not blame the State
Government also. They cannot also
get the actual information so quickly.
To be accurate 'is difficul{, There-
fore, he hag to base his information on
certain facts to  satisfy the House
when such atrocities are being com-
mitted on the people, Fifty villages
have been burnt down. It is 3 matter
of shock, How many Bengalis had
been burnt . during the 1960 move-
ment? How the people of Bengal
had reacted to that? Now, when this
has happened with the Bodo com-
munity, you are all shouting against
the - Government ' of India, I am

requesting you to kindly. ... (Inter-
ruptions)...
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Please ask clari-

SHRI JERLIE E, TARIANG: I am
sorry, Sir, it hurts my sentiments.
Being a tribal myself, being a fellow
tribal, my sentiments get hurt when
tribal people are 'being annihilated
like this. Sir, I think the report has
been as best as possible which has
been given to the House. He did not
base his report on them but he was
just queting. Somebody blamed the
Government of Arunachal Pradesh.
What would you do if atrocities are
committed on the people of Punjab
and the people of Punjab fled away
toe Haryana? Will you blame Devi
Lal? Therefore, if the Government
of Haryana give protection help and
relief to them and inform its counter-
part, is that a sin? I request you to
be kindly human with the poor Chief
Minister of Arunachal Pradesh. He
has taken all measures to help the
Hymamitarian cause of the people
who, being afraid, have run away
from their homes. ~About 30,000 of
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them have run away, What can he
do? Should deploy the police and the
mlhtary to throw them out or give
them protection and relief? He has
done the right thing. He has dona
hig duty., He has informed his coun-
terpart and the Central Governmnes
also, 1 would like to ask the Minis-
ter to kindly inform us what relief
actually the Central Government can
give and whether the Central Gov-
ernment should not gsend a Central
team to study in more details abow
the real cause of the violence, We
know gbout the Bodo agitation. It
has no{ been there only today. It
started months ago. What has the
Government of Assam done to0 win
over these people’s simple hearts who
have mingled themselves with the
Assamese community? Now, I reque-
st Mr, Saikia and my sister that they
should also. fouch their heart when
they talk. Assam cannot be as it is to-
day unless they change their outlook.
Assam was a big State. T wag part of
it, my State was part of it. Why one
by one people are going away from
Assam? Why everybody wants to run
away from Assam?.

 “SHRIMATI BIJOYA CHAKRAVAR-
TY: It is because of the Congress
Government.

SHRI JERLIE E, TARIANG: No.
It is not because of the Congress
Government, What happened to the
Bodos who have mingled with them?
‘(Interruptions), Mr. Vice-Chairman,
Sir, we should not criticise the Gov-
ernment, We should thank the Gov-
ernment for bringing all this infor-
mation, The Minister hag dene well,
He should also kindly assure the
House that there will be a proper in-
quiry and relief to the Bodos. Thank
you,

DR. C. SILVERA (Mizoram): Mr.
Vice-Chairman, Sir, it is very unfor-
tunate that we have had such hap-
penings in Gohpur and 1 am grateful
that the Home Minister has come out
with a statement ‘clarifying what
was really happening there. So
" many lives have been lost ang so
many people are rendered homeless,

[18 AUG 1989]
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1t is not the number of lives that
have been lost that is important, It

- may be one or two or may be 100,

But the fact that life is lost and so
many People have been rendered
homeless is serious enough for us to
congider, From what I have learnt
from my colleagues the trouble has
been brewing before it has come out
It was the duty of the State Govern-
ment to take preventive measures, If
the matter has not been reported to
the State Government, it is the State
intelligence which is to be blamed, If
after reporting the matter to the State
Government, It is the State Govern-
ment that is to be blamed. For what-
ever has happened, I think, the State
Government is responsible. As T said,
loss of life loss of property, is a seri-
ous matter,

{The Deputy Chalrman in the
Chair].

I come from Mizoram. I have gone
through this type of experience for
more than 20 years. T am very sad
to learn about what is happening in
Gohpur area. 1T we go back to
see how the AGP Government came
to power, we all remember, they
started as a students’ union, they
made all sorts of violence, agitation,
and they came to power. It was
the Assam Students’ Union. How
did they come to power? They came
to power with the support of the iri-
bals and the minorities. And after
coming into power they seem to have
forgotten who put them in power.
It was these very poeple who had out
them in power and now it ig these
very people who are going to put them
out of power, This is exactly what
is going to happen. If these people
had put them on the gaddi, these peo-
ple can also remove them from ihaé
gaddi. T am very grateful that the
Central Government has come with =z
statement. As my friends have sald,
those of us who are eoming from the
neighbouring States, we are suffering
a great deal now. All our essential
commodities, all our essential needs,
have to come through Assam. Re-
cently because of this trouble rice
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agould not come to us, petrol could
not come to us. Do you know how
auch a kilogram of rice cost in
'Aizawl? It was Rs. 8 a kg, at some
Places it was between Rs. 12 and
Rs. 18 also. Because of this trouble
kerosene is not available. I think
the Central Government should come
up with a solution; otherwise, the
neighbouring States are undergoing a
1:+ of suffering. Unlesg some urgert
steps are taken to stop this trouble,
a time will come when the neighbour-
_ing Stateg also will have to do the
same thing. I, thereforf] request

the Central Government to step into

the picture and find a solution as
quickly as possible so that the Bodos,
the people of other communities and
also the neighbouring States do not
suffer any more. Thank you.

W@t gimsha fag  wggnfear
( frere) wwasela wgar, 14 A"
Ft g7 WAt gars fparar fs MegR A
‘9T H S 100 A I WX 9F WM
et ¥ o g wgaad v af
w3 gy a1t ¥ g¥ R Adgw e €
541 FagTmA F FAFL | 02 gAtT
@y 51 &f5 R wawa 7 ow ad
g e mEdde, g 9% FRE) AT
=1 frfreeT AT A aas aqrfag faar
9% IEN TF FHL TR A9IAT FW F
faarg #§ F 1§ g N @av W
3 ggagar o fgTar

- IggaTefa wR, Wl 4% &Y
gga garl afes faued) AaT sew fag
areldr o 78 @ ¥ 5 wmwd ¥
g gdr @, frod og fgme dwar @
R Fegerw & 1 Swgwiefa @i,
¥ o ox) g AT qagar g fs WU saA
W frdl wEIT TR I ATF G
Zfegm R HIT FEEET G G©
SAT BT g R g frpwa § W7
14 TG #r Wt oeT T T
FTg 85Ty a8 Wiy far agi a9
-Fa3 e ) fo giste @A G AT
a1 o1 gfem oEfeaY 7, faew @
o, fafer asdl, ¥ oFwar & wWwa
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wigTide §, vy [Aw afaw &, Jagy
#feqee § | it mgamvAME AT
W ) (ifqw & Oov gfeqq caada
Famga '

“Gohpur Clashes—Authorities ig-
nore warning”—by Vipin Pubby, Ex-
press News Service, Tezcepur.

5g 3feaw uamda %) @a¥ w@YT fao
F AGT AT AT H3W & WT awA-
qE F R AT § | 7.9 gIg A
TR TG 4 | ‘

L {fer Gy T A A
Tfgum F s @ AW
9T QFWA AT 6T g1 (2Aq9R)

DR. NAGEN SAKIIA: Madam, [ am
on a point of order... (Interruptions)
N.I am op a point of order, Madam.

SHRI S. S. AHLUWALIA: Are you
an agent of “The Indian Express”?...
(Interrupions)... I am not yielding
... (Interruptions) ... )

DR. NAGEN SATKA: Madam, I am
on a point of order. On the 14th
August, this news came out and when
it was discussed in this House, the
Home Minister stated that he would
come out with the falts that he could
obtain officially and by eending a
Central Team to Assam and the infor-

“mation he could collect he would fur-

nish. We are now  discussing the
statement that was made by the Home
Minister here and we are not discuss-
ing the news which was published on
the 13th or 14th.... (Interruptions)...

SHRI RAOOF VALIULLAH You

_ could have sald the same thing to him

that day...(Interruptions)...

sy wwranre Yoy (wer s2wr) ¢
it st fagrd are@edt o 7 3¢ fo
AT ¥ T A7 A T At Frrey
2 v freg fastrs waaa AT T1fgQ
;. (w=aA)

st gsita fag a1fear
Srgwafash, M safar af aw
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w4t e AT gTpIT § yroF qrewn ¥
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IrgaTafa @Y, FAT AR TAQT
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T a0 ot T & | W ST AR §
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?v?. FY FAF FIA F} Hyfea T G
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q Aty @ dfen g
<t ?‘h il Tt fAwe hewr
o1 7

&30 Qo ofto dro Frazqran o
XA Arg g Forerart gy srcarw
- WITT qqr W IqT JqF g FATAAT

TR Ay 2

g wisaqd ¥ Ay WY @At
qYaT § —a few oft HY waTw FIT@T
a1 f5 At faders & qre7 = A1
gfea & 90 ¥ g8 %7 agi %) afgarsi
B\ fAgTa 7, I9gT 99w fFar &, Ia40
W frur §—aud fan qfae st frest
# farstios qaer fog g § 7

waaargwﬁmﬁmm q Helr
qQRT § AT QAT E ?

6.00 P.M.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Madam
Deputy Chairman, my first
point is that this is not a
Sto motu statement ag it

has been captioned because on the
14th August the Home Minister infor-
med us that after full facts were
collected the same would be placed
before the House. It is ip compliance
theretp . Secondly, in this report it

. is found that the Central team made

an aerial reconnaissance, but because
the area wag widespread they were
unable to collect the information.
But it was specially for this purpose
that the team was sent because the
Assam Government was unable teo
send the information in time and it
was only the report from Arunachal
that was here. My third point, Ma-
dam, is that I find that the Governor
and the Chief Minister of Arunachal
Pradesh sent messages. Up to the
Chief Minister I understand. = But
how dig the Governor come into the
picture at all is very difficult to under-
stand. Governor have constitutional
obligations to send reports regarding
the States of which they are Gover-
Central Government.
How has this message come aboutZ
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In the batkground of the non-too-cor-
dial relations between the  Assam
Government and the Arunachal Pra-
_desh Government regarding the border
areas, messages-from that side pught
to have. always .been taken with a
pinch of galt.

" [Prot. ‘So

So far as Press reports are concer-
ned, Madam, it is not a question of
the namhe of the paper. If inflamm-
able news and false. news are publish-
ed, whichever newspaper it may be,
_action must be takepn against it, parti-
cylarly when it relates to ag sensitive
an areas as Assam is. Further dan-
gers seem tg be looming large. In
this background, such. inflammable
“news should not go unchallenged.

Thank you, Madam.

THE DEPUTY CHAIRMAN: Hon.
‘Minister,

SHRI SANTOSH MCHAN DEV:
Madam, st the very outset I am happy
to gee that all Members to the
House are very happy that the
news-item which was published was
not correct. And there is unanimity
that the news-item was very much
in the House that this is a good thing
that the news-item wag very much
wrong and it was not a correct news.

But I am alsp very much surprised
to see that Mr, Vajpayee, whom I

respect very much, today came for--

ward and advised the Home Ministry
not to rely on Press reports. I fully
agree with him. We do not want ta
rely onh Presg reports. But during
the last two years in this House and
in the other House, I think, 80 per
cent of the time has peen taken only
by Press reports. (Interruptions).

SHRI DIPEN GHOSH: If Press
Tepois -are confirmed by the C&AG
report, what wotlld you do?

SHRI SANTOSH MOHAN DEV: I
have no hesitation in saying that the

advice given by Mr. Vajpayee. ' T will

take not only as a Minister but I

[RAJYA SABHA]

.agree with® you.
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will also see -that it is taken by the
whole Govemment We shoulg  not
reply on press reports ‘like that. 1
(Interruptiong)., T
expect that the same attitule will be
taken by the opposition. Appthing
coming in the newspapers should not
be brought in the House the next day
by this slde or that side. (Interrup-

- tions). "~Most -of the time 1t comes
‘from the opposmon ‘

~ Madam, the incident which has hap-
pPened ‘is tragic. As has been very

‘rightly stated by many hon. Mem'berl.

we are happy that the number of
death is minimum. But what hap-
Pened in Gopur should not have hap-
pened. We. are very. glad that the

.Government of Assam has. not. only

ordered a judicial inquiry, but they
have also transfetred the Deputy Com»
missioner and the Superintendent of
Police.  They have also expressed
their- coneern and they have accepted
that there was some lapse. . We also
thank the Government of Arunachal
Pradesh who brought this to our
notice’ immediately after the incident.
At no stage, in afy officlal report the
Government of Arunacha] Pradesh
has said that the number of deaths
is 200 or 40. They have provided
immediate relief to those people who
have gone there. A  question was
asked in the House as to what action
the Governmeit is going to take about
this news -item. We will -say that
it is up to the concerned Government
do not .want to go into. the details
is alsg a judicial inquiry by a sitting
High Court Judge and I think he will
take cognizance of this. If we are
to take an action against any agency,
I think everyday the' Home Ministry
will have to initiate ome actign. = Seo
many falge reports. are cOming in
newspapers. I fully agree and I
share the cencern of the House that
responsible journalists, whatever might
be "thelr agency, siould :not- spread

‘such -gews thhaut verxfyhg the facts

about it. whole Houge is. one
in it and I don’t t‘hmk there is any
difference of opinion. 1 would oot
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ik to go into details becauge some
allegations.....,

SHRI 8. S. AHLUWALIA: Is ihe
Teport published in the Indmn Express
correct or not?

SH.RI SANTOSH MGHAN DEV: 4
do not want to go into the details
of seme allegation and counter-alle-
gationy which have been made. In
my statement, I have stated that, after
the Home Minister talkeq to the
Assam Chief Minister, we have been
able to make the Assam Government
agree to sit and have a discussion -at
Delhi during the last week of August
where another colleague of ours who
is. a Central Minister will be therg to

help them in the discussions. -

Some Members have suggested cee-
tain autonomy and all these - things.
We have nothing to do with it. We
want . that they should go with an

open mind and that there should be -

discussions between both the parties
concerned. We do not want to give
any suggestion- about the discussion.
But we are clear on one issue. There

should not be any further division of

Assam., We have sald it and we
stick to it.  Barring that, any solu-
tion brought to us by the two parties

within the constitutiona] framework
will make us very happy.
Another .question that has bheen

raised by certain Members is whether
Now
don’t forget that it goes to the credit
of Assam Government that they have
already. had a discussion with
PTCA, UTNLF and other organisations

wha are concerned . with. this Bodo -

agitation. It is not that they dont
know their views. Even then the
Home Minister hag suggested that it
is up to the State Government to
decide whom they will call or net.
He has already given a letler 4o.them
and ‘that letier .has heep -received by
them. We also came to know that
they - bave .invited the ABSU organi-

satian and. that they hawe accepted it

and called . of their . handh. .Of
course, Mr, Veajpayee asked why we

[18 AUG 1989]
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§o by the prem reporis. I agree. My
officipl report game later and I hsd
p "rely om -bress reports. Bug I
¥ept- o rider hecause of this news
which p;ovei false. But T agree with
Yo VBl we ' -sbowld algp get “our
official mmatten hore guickly and
more speedijy. Now some Members
agked what rclief measures have beén
iam

SHRI CHITTA BASU A.nd mhab,-
litation also.-~------

SHRI SANTOSH MOHAN DEV: I
Aam coming-to that. - We have been
informed by the Assam Government
that for Subitpur District 10 lakhs of
rupees have been given and | for
Lakhlmpur Distrfet wmix lakhs have
‘been given. This is from the Govern-
ment of Assam. The Chief Minis-
ter has given Rs. 5 lakhs for Sunit-
pur and Rs. 2 lakhs for Lakhimpur
for immediate material help from his
persona;l Relief Fund. Apart from
that, gratuitous relief will be given
at the rate of Rs. 1,000 per family
for consiruction of their burnt houses.
That also the Government of Assam
.Ag tegards ex-gratia
grant, Rs. 5,000 per person killed and
upto Rs. 1,000 per injured person will
be sanctioned. As I have already
said in the statement. the Home Minis-
er has sent a wireless message re-
questing -both the Governments {0
give all the relief. Apnd whatever
Thelp is needed from the Central Gov-
ernment, we will be too pleased to
extend our helping hand. Some
Members have asked whether it is a
fact that deployment of Para-military
Forces wag asked fram us. As it
has been tald by the Home Minister
the other day, other than Punjab, 44
Companies are now in Assam. Nat

anly that. . They wanted help fram
us to alett the Army. We did alert
the Army. Not only in Sunitpur

but even at Mangaldoi where an in-
cident happened after that the Army
flag march was there Ana we do
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mot want to criticise any Government.
We want to see that peace and trans-
quillity prevails in that area, I flatly
deny the charge made by certain
Members and which heg been made
on the flooyr of the House, My gaod
friend, Upendrajj saij ‘zoom zoom’,
‘poom poom’, There are all falge.
RAW hag nothing to do and any In-

telligence department ;has- nothing to .

do...

SHRI ATAL BIHARI VAJPAYEE:
What is the exact name?

SHRI SANTOSH MOHAN DEV: I
do not know the exact name.

SHRI ATAIL BIHARI VAJPAYEE:
No, no. You know it.

SHRI SANTOSH MOHAN DEV:
Vajpayeeji, the Government of India
is always willing to see that any Gov-
ernment, whether it is a  Congress
Government or a non-Congress Gov.
ernment should survive py their own
eficiency. And we are always will-
ing to help. Please dg not taks it
as though we are trying to destabilise
any Government. It is not a fact.

Rather, a5 a Member from Assam, I

-can_say that probably Mr. Saikia’s
Government wants that we should
take some action. ' We are not going
to take any action, we want them to
run the State for five years. Tet
people see how they can run the
State. Then there will be 2 com-
parison as to what the Congress Gov-
ernment has done and what the AGP
Government has done. The voters
after 42 years are capable to decide
whom they should elect. We are not
at . all interested. Some . Members
have pin-pointed some questions about
certain news in certain papers. All
that I can tell them -is that please
take that paper news with the same
faith and confidence with which we
have seen other papers news have
played their part in the past. We
‘do not want to go intp this.

THE DEPU'I'Y CHAIRMAK. Paper
news or newspaper news?

[RAJYA SABHA]
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SHRI SANTOSH MOHAN DEV:
Newspaper news,

-

Lastly, Madam, I would like to say
that a criticism has been made as to
why the Central team could not make
a recce all over the area. And as
Gen. Aurora has already eaid, the
North Eastern terpain is so difficult.
People would have asked this Central
team to finish their recce altogether, I
would not have bheen able to reply
to your querieg today, and then there
would be an allegation as to why the
reply was not given, why theCentral
team has not come back. We had
discussed with them. And in the
meantime, at the request of the Home
Minister, we are very glad to say
that the Governor of -Assam, the
Governor of Arunacha] Pradesh, both
the Chief Ministers and both the
Chief Secretaries met in 2 meeting at
Arunachal, and they gave a Jjoint
statement whereby they want to create
a situation whereby this tension is
defused. 1et us share that parti-
cular move by both the Chief Minis-
ters, by both the Governors, and both
the Chief Secretaries. And let us
hope that in the last week of this

. month when my senior colleague, Dr.

Rajendra Kumari Bajpai will repre-
sent the Central Government in the
talks, a decision will come. And 1
think this is- the sense of whole
House. And I take this opportuaity
to appeal to the Assam Government,
to ABSU and all other organisations
who are involved that they should
come to a solution within the Con-
stitutional framework sg that we do
not hear of ABSU and other agitations
in Assam in future. - Thank you.

0. Danger pPosed to India’s unity
and integrity by\ subversive, se-
paratist and extmnﬂst activities

THE DEPUTY CHAIRMAN: Now
the Home Minigter, Mr. Buta Singh
wil] make the statement. '



